
Government and no decision hu been 
taken so tar. 

(c) No, Sir. 

( d) Does not arise. 

Wa&er Supttly In Bamakrl.~pura111 

New Deihl 

U91. Shri S. M. Ballerjee: Will the 
Kini.~ter o! Works. Bouslnr aml Sapply 
be pleased to state: 

(a) whether it is a fdct that 1 ~si­

dents in the upper flats in Ramak.rish-
napuram are not getting water suffi-
cienUy even during restricU:-t hours 
of supply; and 

(b) if so. w hat steps have be-en 
ta.ken to emure adequate water • liP-
ply? 

The Mill.ister of Works, DoulDr and 
Supply CSbri Mehr Chand Khanna): 
(a) and (b). The residents of upper 
flat~ were not getting adequate w ater 
supply for a short !)eriod as a 1 esu It 
of reduction in pumping hours on 
account of the recent 1iower break· 
down. The water supplv is now re-
cular durin gthe restricted houra. 

Cum ander Ad.ministration of Evacuee 
Property Act, 1950 

U 9!. { Sh.ri Kapur Singh : 
Sh.rt P. K . Ghosh: 

Will the Minister of Wor ks. Holl5inr 
aad Sapply be p :ea"l!d to state: 

(a) whether it is a fact that Custo-
dian-General, Evacuee Properties, 
llODletime back decided to rcvie..,· his 
predecessor's orders, providing suitable 
alv--mative accommodation to those 
evit:ted from non-evacuee and evacuee 
properties by the Custodian, Delhi; 

(b) i! so, how many cases have 
l>een decided under Section 6 and 27 
r,f the General Clause~ Act, 1897 and 
the amendment of Evacuee Property 
A ct, 1950; and 

(c) how many are still pendini? 

The Minister ol Works. BoaalAJ ... 
Supply (Shri Mehr Chand itbumi>: 
(a\ No such general orders were i.Pu· 
ed by the Cust.odian General n or 
.uch review decided upon as mentioned 
in the question. Each case i1 tleci~ 

on merit&. 

( b ) and (c). Separate figures ot 
cases Section-wise are n»t m o.intalned 
and hence it is not possib~ to live 
this in!onnation. 

Adminlstrat1on of Evacu~ Prol)eriy 
A ct. 1950 

ugs ( Shri Kapar $tn&'h: 
. \ Shri Buta Slnch : 

Will the Minister of Woru, Bou.sine 
aDd Sapph be pleased to state: 

(al the instances, facts or cases in 
-which it was decided or prop<>sed to 
take action under Section 54 and Rule 
14 of the Administration of Eval'11ee 
Property Act, 1950; 

(b) whether the decisions and the 
proposals have been carrier! out or are 
still oending; and 

(C) if so, the reasons for keeping in 
abeyance the proposals and decisions? 

The Minister of Works, Bowline and 
Supply <Shri Mehr Chand Kb:uina): 
(a) to (c). The collection of all this 
data w ill involve considerable time and 
labour which will not be cnmmeru;ur-
ate with the results likely to be 
achieved. It 'pecific cases are cited 
the necessary infromation will be sup-
plied. 

Punjabi Programmes broadca!lt from 
Delhi Station of AJ.R. 

249'&. Shri D. C. Sharma: Will th,. 
Minister of Information and Broad· 
t&Stlnc be pleased to state : 

(a ) whether complaints or suege.-
tion~ have been received to im1>rov11 
the items ot Punjabi programmes ot 
the Delhi Radio Station; and 

(b) i! 90, what step3 have btten 
taken to improve themT 




